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Matters Under

2 dated 14th September, 1582 read
with Item No. 5 of the Annexure
thereto, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two mem-
bers from among themselves to
serve as members of the <Ceniral
Advisory Board of Education, sub-
ject to the other provisions of the
said Resolution.”

MR. DEPUTY SPEAKER: The ques-

tion is:

“That in pursuance of paragraph
3 of the Ministry of Education and
Culture Resolution No. F. 1_.1/80-PN.
2 dated 14th September, 1082 read
with Item No. 5 of the Annexure
thereto, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve as membersg of the Central Ad-
visory Board of Education, subject
to the other provislons of the gaid
Resoiution.”

The motion was adopted.

13.31 hrs,

The Lok Sabha then adjourned for
Luneh till Thirty minutes past Four-

r‘!eeu of the Clock.

—_—

The Lok Sabha re-assembleg ajter
lunch. at thirty-seven minutes past
fourteen of the clock,

[MRr. DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377

(i) SUPPLY OF MORE ELECTRICITY TO
GUJARAT FROM NEIGHBOURING STATES.
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(ii) NEED FOR SHORT AND LONG
TERMS MEASURES TO SOLVE WATER
SUPPLY PROBLEM OF MADRAS,

DR. A. KALANIDHI (Madras Cen-
tral): I wish to raise the {following
matter of urgent public importance
under Rule 377.

Against a normal supply of 50 gal-
lons per head per day, only about 15
gallons of water is now being supplied
io the people of Madras City, With the
failure of the South West monsoon,
and delay in the setting of the North
East monsoon, reservoirs catering to
the needs of the city of Madras have
almost dried up. Against 2750 million
cubic feet capacity, the Poondi reser.
voir, as on 4-10-82 is only having a
capacity of 14.70 million cubic feet and
Red Hills is having 1.98 million cubic
feet against the full capacity of 2850
million cubic feet. Arrangements are
under way to instal booster-pumps to
tap the sub-soil water and to pump the
stagnant water, which couid not reach
the off-take point. Filter point tube_
well fitted with hand-pumps are also
being erected wherever necessary. But,
all these could not ensure adequate,
clean, protected, drinking water, free
from bacteria, fungus, ete. Exploiting
the sub-soil water to a greater extent
will lead to seepage of saline water.
One tanker of drinking water to the
City costs Rs. 160/- now, as against
against Rs. 50/- a year ago. Even in

OCTOBER 7, 1982
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the ex-plpitation of sub-soil water,
heavy expenditure has to be incurred.
The city is already in the grip of virus
fever, cholera, typhoid, etc, and soon
all epidemic diseases will engulf the
City, if the minimum quantity ef
protected drinking water is not sup-
plied to the people of Madras. If the
Veeranam Project, prepared by the
previous DMK Government was im-
plemented in time, this chaos of water
scarcity would not have arisen.

In the national interest 1 request the
Central Government to study the situa_
tion at the right earnest and extend
massive aid to the State Government
through all the available ways and
means, to find short-term and long-
term solution for solving the drinking
water scarcity in the Madras Metro-
politan area, which I represent,

(iii) NEED TO START DAILY TRAIN
SERVICE FROM NEW DELHI TO KERALA.

PROF. P. J. KURIEN (Mavelikara):
Sir, the re_scheduling of Railway time
table has resulted in a situation that
there are no trains from Kerala to
New Delhi for two days in a week.
Previously the K.K. Expresg was run-
ning for two days and the Jayanthi
Janata for the remaining five days, en-

suring daily train from Kerala to New M

Delhi. Re-scheduling has increased the
number of available seats, hut cepriv_
ed us of the benefit of having daily
train from Kerala to New Delhi, This
is causing much difficulties to a num-
ber of passengers who have to travel
daily from Kerala to New Lelhi and
back. I therefore request the Reilway
Minister to examine this question and
take the following steps:

The Jayanthi Janata which is running
five days in a week from Cochin-
Mangalore to Nizamuddin may be
made a daily train running all the
seven days in a week. I also request
that for the convenience of the passen-
gers of South Kerala, the Cochin.
Nizamuddin Jayanthi Janata may be
extended upto Trivandrum,

The Railway Minister is requested t0
take yrgent decision in this matter.
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